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AII.LGEI> STARVATION DEATHS IN ORISS\ 

SHRI I.OKANATH MISRA (Orissa): With 
your permission I would like to rai*e a matter 
of grave concern. In this House, in reply to a 
supplementary question the Minister of Food 
and Agriculture said that there was no 
starvation death in Orissa. I have given a 
motion calling the attention of the Minister of 
Agriculture to a news reported in one of the 
national newspapers which says that there 
have been nine deaths ia the district of Kala-
handi due to prolonged undernourishment and 
malnutrition. This is a statemsnt by the 
Deputy Minister at the Orissa Government. 1 
do not differentiate between death by 
malnutrition and starvation. The Government 
seems to put an imaginary border line 
between the two. There is almost no line. I 
would like the hon. Minister of Food to admit 
frankly that there 
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[Shri Lokatfath Misra.] 
have been starvation deaths in Orissa and 
there should be some relief work immediately 
made available to the people so that they may 
earn some money. In the rural areas they do 
not earn money for lack of employment, and 
therefore, in spite of opening of fair price 
shops, they are not in a position to purchase 
grains. Secondly, there is acute scarcity of 
kerosene oil in that State. If the Government 
wants Orissa to go the same way as West 
Bengal, I have nothing to say but in the hope 
that they do not want that to happen, I say that 
there is still time and let them pay heed to my 
words. 

SHRI BANKA BEHARY DAS (Orissa): I 
had also sent a calling attention notice. About 
starvation deaths, I want to say that I was 
present that day in the Orissa Assembly when 
the Deputy Minister made the statement. He 
categorically said—I am quoting his words—
that nine persons have died in a particular vil-
lage in a span of fifteen days because of 
malnutrition. 

MR. CHAIRMAN: You had asked a 
question and the reply was given. Have yeu 
sent a notice for calling attention ? 

SHRI BANKA BEHARY DAS:  I had 
given before that. 

MR. CHAIRMAN: You had given notice 
of a question and the question was replied to. 

SHRI BANKA BEHARY DAS: I also 
gave a calling attention notice about that. 

MR. CHAIRMAN: Is there any calling 
attention notice 7 

{After a pause) 
I am informed that you had given that notice. 
You also put the same question in connection 
with other questions and it was replied to. 

SHRI   BANKA   BEHARY  DAS:     The 
difficulty was that I could not ask further 
supplementaries. 

MR. CHAIRMAN: But this is not the time 
for it. Mr. Misra has given a new notice.    
That  notice  has  been passed on 

to the Government. And therefore I have 
allowed him to mention it. But in your case it 
does not hold good. 

SHRI BANKA BEHARY DAS: Then, Sir, 
I may tell you that I have given a Calling 
Attention Notice about kerosene. May I speak 
on it, Sir? 

MR. CHAIRMAN: But you have not given 
me the privilege of seeing me. I allow 
Members to raise points about these notices if 
they have seen me in my chamber and 
explained it to me. 

SHRI BANKA BEHARY DAS: Then I 
will raise this tomorrow, Sir. 

MOTION RE REPORTS OF THE UNI 
VERSITY GRANTS COMMISSION 
FOR 1963-64 and  1964-65—contd. 

THE MINlJSTER OF EDUCATION 
(SHRI M. C. CHAGLA): Mr. Chairman, Sir, 
I am very grateful to this House for the 
encomiums that have been paid to the 
University Grants Commission. This is a very 
critical House, and when an encomium comes 
from such a critical body, it w not only well 
deserved, but it is highly appreciated. 

Now, Sir, we have to remember that al-
though 'University' is a State subject, the 
Union has a very heavy and very important 
obligation under Entry 66 of List I of the 
Seventh Schedule, as was pointed out by my 
friend, Mr. Sapru. As the House knows, that 
entry speaks about "Co-ordination and 
determination of standards in institutions for 
higher education or research and scientific 
and technical institutions." So that the Union 
has to be vigilant all the time that standards 
are maintained and there is co-ordination. But 
the instrument for carrying out this policy is 
the University Grants Commission and I 
think, over the years, the University Grants 
Commission has very ably, very satisfactorily 
and very conscientiously discharged its 
obligation. 

Now, Sir, may I deal with some of the 
po.'nts raised by my hon. friends in the course 
of the debate ? Coming to my friend,  
Professor Ruthnaswamy, he raised 


